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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH
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Applicant.
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Shri S.S.Karkera '
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Shri P.M.Pradhan Respondents.

CORAM:
Hon'ble Shri B.N.Bahadur. Member(a&).
Hon“ble Shri 3S.L.Jain, Member(J).

- 1. To be referred to the Reporter or not?
7. Whether it needs to bé circulated to /k*’
octher Benches of the Tribunal? o
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- (B.N.BAHADUR )
" MEMBER(A)




CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

ORIGINAL APPLICATION NO:1015/95

DATED THE 6TH DAY OF JANUARY,2000

" CORAM: HON®BLE SHRI B.N.BAHADUR, MEMBER(A)

HON’BLE SHRI $.L.JAIN, MEMBER(J) |

Casual Labour(Postman),

at Thane East Post Office,

Thane -~ 400 &03. taw Applicant
Ard One another.

1. Shri VYasant Narayan Masurkar, t‘
|
I

By Advocate Shri S.P.Kulkarni .

L. Union of India
Through: |
Senior Superintendent of Post :
Offices,

Thane Central Division,
Thane— 400 &01.

2. Postmaster General,
Bombay Region, 0/0.C.P.M.G.,
Maharashtra Circle,
0ld G.P.0O.Bldy,
Z2nd Floor, Near V. T.. Bombay = 1.

Maharashtra Circle, 0ld G.P.O.
Building, 2ND fLOOR, Near V.T. .
Bombay - 400 001 ., -« Respondents.

§
3. Chief Postmaster General, E

By Advocate Shri S.S.Karkera for i

Shri P.M.Pradhan.

(ORDER)._(ORAL.)

Per Shri B.N.Bahadur, Membef(ﬁ)

o Learned counsel for Applicant Shri S.P.Kulkarni and Shri

$.8.Karkera for Shri P.M.Pradhan, Counsel [for Respondents are

present before u§’and have been heard. \

At the outset, Counsel for Applica}t faiﬁizsstates that
as regards Applicant No.2, i.e Shri D.D.Khadéj ﬂﬁf’ﬁég daclared
successful and has been provided the reiief that was sought.
L.earned Counsel for Respondents, Shri $S.S.Karkera substantiated

this by submission of order dated 19/8/96. Hence, the

application)}n so far as Applicant No.2 is concer‘neclJ has becone

infructuous and is 7E:fff§f of accordingly.
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In regard to applicant No.l; i.e. Shri V.N.Magurkar,
learned Counsel for applicant fairly states that having appeared
in the examination, it is learnt that he did not succeed. This
is confirmed by Counsel for Respondents. ﬁlso}that the said Shri
Masurkar was removed from service/discontinued from service for
other cause which is not before wus. The application for the
remedy sought does not survive and isizgﬁéhismissed.

applicant No.l would}needless to say be at liberty toa
agitate the cause of h;s discoptipuation if he is aggrieved and

i5S we [t
if so advised)since thi%‘was not ‘at all before us. There will be

no orders as to costs.
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(S.L.JAIN) (8.N.BAHADUR)
MEMBER (J) ‘ MEMBER (A)
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